'SLP(C)No. 3792 OF 2003

| TEM No. 36 Court No. 8 SECTION | X
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.3792/2003

(From t he judgenent and order dated 09/12/2002 in WP 419/02
of The H GH COURT OF BOVBAY)

SHRAMAJI VI SHI KSHAN PRASARAK MANDAL Petitioner (s)
VERSUS

STATE OF MAHARASHTRA & ORS. Respondent (s)
(Wth prayer for interimrelief)

Date : 22/08/ 2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S. N VARI AVA
HON BLE MR JUSTI CE H K. SEMA

For Petitioner (s)M.Sushil Karanjkar, Adv.
M. Venkateswara Rao Anunol u, Adv.

For Respondent (s)
M. A S. Bhasne, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

We see no reason to interfere. The Special Leave Petition is dismssed.

However, students will be allowed to conplete the acadenic year. At the end of the acadenic y
ear the petitioner school nust close. Students nay get thenselves transferred to sone other s
chool for the next year.

(K. K. Chaw a)
Court Master

(Jasbir Singh)
Court Master



